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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
SIXTH SESSION

THE BANGALORE WATER SUPPLY AND SEWERAGE
(AMENDMENT) BILL, 2015
(L.A. Bill No. 02 of 2015)

A Bill further to amend the Bangalore Water Supply and Sewerage
Act, 1964.

Whereas, it is expedient further to amend the Bangalore Water Supply
and Sewerage Act, 1964 (Karnataka Act 36 of 1964) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-sixth

year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Bangalore Water Supply and Sewerage (Amendment) Act, 2015.

(2) It shall come into force on such date as the State Government may

by notification in the Official Gazette appoint.

2. Amendment of section 2.- In the Bangalore Water Supply and
Sewerage Act, 1964 (Karnataka Act 36 of 1964) (hereinafter referred to as

the principal Act), in section 2,-
(i) after clause (3A), the following shall be inserted, namely:-

"(3B) "Chairman" means Chairman of the Board appointed

under section 3A by the State Government."
(ii) after clause (6), the following shall be inserted, namely:-

"(6A) "Director" means the Director of the Board"

(iii) after clause (11), the following shall be inserted, namely:-



"(11A) "Managing Director"” means the Managing Director

of the Board appointed under section 3B by the State

Government."

3. Amendment of section 3.- In section 3 of the principal Act,-

(i) for sub-section (2) and (3), the following shall be substituted,

namely:-

"(2) The Board shall consist of,-

(i)
(if)

(iii)

the Chairman;
the Managing Director; and
nine other Directors, of whom,-

(@) one shall be a person who has experience of and has
capacity in commercial matters and administration
and held higher position or experience of accounting
and financial matters in a public sector undertaking,
preferably in water supply or sewage disposal

undertaking;

(b) one shall be a person with wide experience of
civil/mechanical/electrical engineering works
preferably in the field of public health engineering with
reference to water supply, sewerage and sewerage

disposal and industrial wastes; and

(c) the Additional Chief Secretary/Principal Secretary to
Government, Urban  Development  Department;

- Ex officio director

(d) the Secretary to Government, Finance Department

(Expenditure); - Ex officio director

(e) the Commissioner, the Bruhat Bengaluru Mahanagara

Palike; -Ex officio director



(f) the Commissioner, the Bangalore Metropolitan

Regional Development Authority;
-Ex officio director

(g) the Commissioner, the Bangalore Development

Authority; -Ex officio director

(h) the Managing Director, the Karnataka Urban
Infrastructure Development Finance Corporation; and

-Ex officio director

(i) the Managing Director, Karnataka Urban Water Supply

and Drainage Board." -Ex officio director
(ii) sub-section (4) shall be omitted;

(iii) in sub section (5) for the words "being a member" the words "being

a director" shall be substituted.

4. Insertion of new sections 3A, 3B and 3C.- After section 3 of the

principal Act, the following shall be inserted, namely:-

"3A. Appointment and terms and conditions of service of the
Chairman.- (1) The Chairman shall be appointed by State Government and

shall hold office at the pleasure of the State Government.

(2) Subject to section 4 the other terms and conditions of service of the
Chairman shall be such as may be prescribed by the rules by the State

Government;

(3) The Chairman may resign the office by writing addressed to the

Government;

(4) The Government shall remove a person from the Office of the

Chairman if he,-

(a) becomes an un-discharged insolvent; or



(b) gets convicted and sentenced to imprisonment for an offence

which involves moral turpitude; or

(c) becomes of unsound mind and declared so by competent court of

law; or
(d) refuses to act or becomes incapable of acting as Chairman; or

(e) in the opinion of the Government has so abused the position of the

Chairman.

(5) No order or removal shall be made under sub section (4) unless the
Chairman has been given an opportunity to submit his explanation to the
State Government. A Chairman who has been so removed shall not be
eligible for re-appointment as chairman or a director or in any other capacity

to the Board.

3B. Appointment of the Managing Director.- The managing director
shall be a whole time officer of the Board. The State Government shall
appoint an officer of Indian Administrative Service, not below the rank of

Super time scale, as the Managing Director of the Board.

3C. Powers and Duties of the Managing Director.- (1) The Managing
Director shall be the Chief Executive Head of the Board.

(2) The Managing Director shall in addition to performing such

functions as are conferred on him by or under this Act shall,-
(@) carry into effect the resolution of the Board;
(b) keep and conduct the Board's correspondence;
(c) carryout and execute such schemes and works as the
State Government may direct and incur necessary

expenditure;



(d) be responsible for implementing schemes of the Board;
(e) exercise supervision and control over the,-
(i) accounts and proceedings of the board; and
(i) all officers and servants of the Board.
i) exercise such other power and carryout such other
functions as may be prescribed.

5. Amendment of section 5.- In section 5 of the principal Act,-

(i) for sub-section (1), the following shall be substituted, namely:-

“(1) A person shall be disqualified for being appointed as
director of the Board, and for being a director thereof, save as

hereinafter provided if,-

(@) he has directly or indirect by himself or his partner any
share or interest in any work done by order of the Board or
in any contract or employment with, or under, or by, or on

behalf of, the Board;
(b) he is an officer or servant of the Board."
(ii) after sub-section (3), the following shall be inserted, namely:-

"(4) For the purpose of clause (b) of sub-section (1), the
Chairman and Managing Director of the Board shall not be deemed to

be an officer or servant of the Board."

6. Substitution of section 10.- For section 10 of the principal Act,

the following shall be substituted namely:-

"10. Authentication of orders and other instruments of the
Board.- All orders and decisions of the Board shall be authenticated
by the signature of the Managing Director or any other director
authorised by the Board in this behalf and all other instruments
issued by the Board shall be authenticated by the signature of such



officer of the Board as may in like manner be authorised in this
behalf."

7. Insertion of new section 12A.- After section 12 of the principal

Act, the following shall be inserted, namely:-

"12A. Emergency powers of the Managing Director.- The Managing
Director may, in cases of emergency, direct the execution of any work or the
doing of any act which requires the sanction of the Board if the immediate
execution or the doing of which is, in his opinion, necessary for the service
or safety of the public and may also direct that the expenses of executing the
work or of doing the act shall be paid from the funds of the Board subject to
ratification by the Board:

Provided that,-

(@) he shall not act under this section in contravention of any direction
of the Board or the Government prohibiting the execution of any

particular work or the doing of any particular act;

(b) he shall report the action taken by him under this section and the

reason thereof to the Board at its next meeting."

8. Amendment of section 17.- In section 17 of the Principal Act, in

sub section (2) the words "Members" shall be omitted.

9. Substitution of expressions.- In the Principal Act, for the words
"member" or "members" wherever they occur except in clause (d) of
sub section (1) of section 6 and section 101, the words "Director" or

"Directors" shall respectively be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Bangalore Water Supply and
Sewerage Act, 1964, to provide for appointment of the Chairman and the
Managing Director and Powers and Functions thereof for better functioning
of the Bangalore Water Supply and Sewerage Board as provided in the
Karnataka Urban Water Supply and Sewerage Board.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure on the consolidated fund of the State.



MEMORANDUM REGARDING DELEGATED LEGISLATION

In Section 3A and 3C sought to be inserted by

clause 4

Clause 4.- (i) | Sub-section (2) of section 3A, empowers the State
Government to make rules to prescribe the terms
and conditions of service of the Chairman of the
Board.

(ii) | Clause (f) of sub-section (2) of section 3C, empowers
the State Government to make rules to prescribe the
powers and functions of the Managing Director of
the Board.

The proposed delegation of legislative power is in normal Character.

SIDDARAMAIAH
Chief Minister

P. OMPRAKASHA
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE BANGALORE WATER SUPPLY AND SEWERAGE
ACT, 1964 (KARNATAKA ACT 36 OF 1964)

3. Constitution and composition of the Bangalore Water Supply
and Sewerage Board.—(1) The State Government shall as soon as may be
after the commencement of this Chapter, constitute by notification in the
official Gazette a Board by the name of “The Bangalore Water Supply and

Sewerage Board”.

(2) The Board shall consist of not less than three and not more than

nine members appointed by the State Government.

(3) Of the members,— (a) one shall be a person who has experience of,
and has shown capacity in commercial matters and administration;

(b) two shall be 1[a person with wide experience of civil engineering
works preferably in the field of public health engineering with reference to

water supply, sewerage and sewage disposal and industrial wastes; and

() one shall be a person who has experience of accounting and
financial matters in a public utility undertaking, preferably a water supply

or sewage disposal undertaking.

(4) One of the members possessing any of the qualifications specified
in sub-section (3) shall be appointed by the State Government to be the

Chairman of the Board.

(BJA person shall be disqualified for being appointed or being a
member of the Board if he is a member of the Parliament or of any State
Legislature or any local authority.

XX XX XX
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5. Disqualification for becoming a member of the Board.—(1) A
person shall be disqualified for being appointed as a member of the Board,
and for being a member thereof, if, save as hereinafter provided, he has
directly or indirectly by himself or his partner any share or interest in any
work done by order of the Board or in any contract or employment with, or
under, or by, or on behalf of, the Board.

XX XX XX

(3) A disclosure referred to in the proviso to sub-section (2) shall
forthwith be recorded in the minutes of the Board and communicated to the
State Government and the State Government may thereupon give such
directions as it may deem proper.

XX XX XX

10. Authentication of orders and other instruments of the
Board.—All orders and decisions of the Board shall be authenticated by the
signature of the Chairman or any other member authorised by the Board in
this behalf and all other instruments issued by the Board shall be
authenticated by the signature of such member or officer of the Board as

may in like manner be authorised in this behalf
XX XX XX

17. Annual financial statement.—(1) In February of each year the
Board shall submit to the State Government a statement in the form
prescribed by 1[regulations]1 of the estimated capital and revenue receipts
and expenditure for the ensuing year.

(2) The said statement shall include a statement of the salaries of
members, officers and servants of the Board and of such other particulars

as may be prescribed by rules.

XX XX XX
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